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FINAL  ORDER No.   50792  /2023 

PER RACHNA GUPTA 

 Learned counsel for the respondent has placed on record 

the written submissions along with the copy of requisite 

documents.  However, in addition, has placed on record Form  

SVLDRS I and Form SVLRDS IV.   Perusal thereof shows that in 

the impugned appeal bearing No.  ST/51260/2018, the liability 
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stands discharged under the Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019.  In view  thereof and  the main 

objective of the scheme, the appeal stands dismissed as 

withdrawn.   
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